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ORDER

Hon'ble Mr. 5., Dayel, Member-A.

order dated

This C.A. has been filed for setting aside

11,11.92 and 24.12.92 by which the appli-

cant has been denied of special pay and some comS €g u-

ential benefits have also been prayed.

2. Learned counsels have been heard. Learned

. counsel for

the respondents has mentioned in para

6 of his counter affidavit that the applicant worked

in Accounts

was 30.04 s94
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Section till his date of retirement which
aga'he continued preforming same duty and

tting same pay and, therefore, the relief

claimed by the applicant have already been allowed

by the respondents. Learned counsel for the applicant
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position. Therefore, the 0O.A. is dismis=-
g become infurctuous on account of grant
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